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LOK SABHA DEBATES

LOK SABHA

Thursday, February 5, 2004/Magha 16, 1925 (Saka)

The Lok Sabha met at Eleven of the Clock

(MR. SPEAKER in the Chain)

OBITUARY REFERENCE
[English]

MR. SPEAKER : Hon. Members, | have to inform the
‘House of the sad demise of our former colleague, Shri
R.L.P. Verma.

Shri RL.P. Verma was a Member of the Sixth,
Seventh, Ninth, Eleventh and Twelfth Lok Sabha from 1977
to 1979, 1980 to 1984, 1989 to 1991, 1996 to 1997 and
1998 to 1999, respectively, representing the Kodarma
Parliamentary Constituency of Bihar, which is now in
Jharkhand.

Earlier, Shri Verma was a member of the Bihar
Legislative Assembly from 1972 to 1974. During this period,
he was member, Committee on Estimates of the Assembly.

A devoted Parliamentarian, Shri Verma was a
member, Committee on Estimates during 1978-79 and
Consultative Committee of the Ministry ot Railways during
1980-82. During 1983-84 and 1990-91, he was a member
of the Consultative Committee of the Ministry of Energy.
During 1990-91, he was a member, Committee of
Privileges. During his last term in the House from 1998-
99, he was a member, Committee on Estimates; Committee
on Railways; and Consultative Committee, Ministry ot Coal.

A multifaceted personality, Shri Verma was a lawyer,
agriculturist, journalist and trade unionist. An active Social
and political worker, Shri Verma worked for the uplift of
poor and weaker sections of the socisty.

A person with a iterary bent of mind, Shri Verma
had several books and poems to his credit. He was also
the Chiet Editor, Ekikaran Manch (weekly); Manch Prabha
(monthly) and Vyapar Pradarshak. He aiso produced a
documentary film titled ‘Janata Yug' in 1978.

Shri Verma was associated with various social and
cultural activities. He was the Convenor, Bharat Sevak

Samaj, Giridih; and Farmers' Llberation Front. He was
President, Mica Workers Trade Union, Giridih and Vice-
President, Steel Workers Revolutionary Trade Union,
Bokaro.

Shri R.L.P. Verma passed away on 15th January,
2004 at Girldih, Jharkhand at the age of 66,

We deeply mourn the demise of our friend and | am
sure the House will join me in conveying our condolences
to the bereaved family.

The House may now stand in silence for a short while
as a mark of respect to the memory of the departed soul.

11.03 hrs.

The Members then stood in silence
for a short while.

[Translation]

SHRIMATI NIVEDITA MANE (Ichalkaranjl) : Mr.
Speaker, Sir Ex-M.P. Shri Abay Singh Rao Bhonsle from
Satara, Maharashtra has also passed away. When will his
obituary reference be taken up?

[English]

MR. SPEAKER : In due course of time, we will do

[English]

SHRI SHIVRAJ V. PATIL (Latur) : Sir, | am requesting
that your inherent power may be used and | am be allowed
to make a statement today.

| am grateful to you for allowing me to make a
statement. In 1987, accusations were flung at the late Shri
Rajiv Gandhi in Bofors case. He had said in the Parllament
and outside that he and his family members were innocent
and not involved Iin the case, but for nearly 17 years, he
and his family members and the Congress Party were
tortured in a most despicable manner. Yesterday, the Delhi
High Court has heid that there is not even an iota of
avidence against him.

The truth has prevailed, the honors of the family is
vindicated. What injustice the accusers have done to him!
How should they be treated for what they have done to
him. Let the justice loving peopie decide.
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| am making this statement because the records of
the Parliament have the accusations made against him on
several pages. Let the final verdict given by Delhi High
Court clearing Shri Rajiv Gandhi from a part of the
Parliament's record, Sir...(Interruptions)

SHRI SHIVAJI MANE (Hingoli) : What about Shri
George Fernandes?

MR. SPEAKER : | know go to the Question Hour.
All notices for Adjournment Motion have been rejected by
me.

(Interruptions)

SHRI V. DHANANJAYA KUMAR (Mangalore) : Sir, |
want to make a mention...(Interruptions)

[Translation]

SHRI KIRIT SOMAIYA (Mumbai North East) : Shri
George Fernandes has been acquitted in Tehelka Scam...
(Intarruptions)

{English]
MR. SPEAKER : That is what he is saying.

SHRIV. DHANANJAYA KUMAR : | am highly grateful
to you for giving me this opportunity.

An equally important event has occurred yesterday.
Justice Phukan Commission has submitted a report to the
Government of India in which hon. Minister of Defence Shri
George Fernandes has been given a clean chit. |
congratulate him on the occasion...(Interruptions)

SHRI PAWAN KUMAR BANSAL (Chandigarh) : There
is no reference to Tehelka tapes in that repont...
(Interruptions)

SHRI MANI SHANKAR AIYER (Mayiladuturai) : How
can it be equally important?...(Interruptions)

SHRI V. DHANANJAYA KUMAR : The Congress party
boycotted hon. Shri George Fernandes on the fioor of the
House on the Tehelka issue for a long time....(Interruptions)
Finally, Justice Phukan Commission has cleared his name.
We congratulate Shri George Fernandes. ...(Interruptions)
The Opposition party must feel ashamed of its behaviour

on the floor of the House in this whole eplisode...(Interrup-
tions)

Oral Answers To Questions 4

[Translation]

SHRI KIRIT SOMAIYA : Since George ji was not
allowed to speak in the House for a long time so they
should apologize to him. We all congratulate George
Sahab...(Interruptions)

[English]

MR. SPEAKER : Those who wanted to congratulate
the Minister, have congratulated him.

Now | go to the Question Hour. Question No. 341.
(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (Raiganj) : Sir, that
is only an interim report, and that is not on
Tehelka...(Interruptions) That did not deal with the video
footage of Tehelka...(Interruptions) The House should not
be misled. What the hon. Member is saying is not
correct...(Interruptions)

SHRI PAWAN KUMAR BANSAL : There is no
reference to Tehelka tapes there. What a comparison!...
(Interruptions)

MR. SPEAKER : | have already called the Question.

11.06 hrs.
ORAL ANSWERS TO QUESTIONS
[English]
Incidents of Fire in Coaches

+
*341. SHRI RAJAIAH MALYALA :
SHRI NARESH PUGLIA :

Will the Minster of RAILWAYS be pleased to
state :

(a) whether the Government is aware that
incidents of fire in Railway Coaches standing at yards/
stations are increasing day by day;

(b)  Iif so, the details of the Incidents that occurred
during the last six months, train-wise;

(c) the loss suffered by the Rallways in these fires,
incident-wise; :

(d)  whether the Government has made any inquiry
about the cause of such fire;
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(e) if so, the details thereof;

(f) the outcome of the inquiry, the officials found

negligent in their duty and the action taken by the

Government on inquiry teport and against the guilty
officials, incldent-wise; and

(g) the steps taken by the Government to prevent
such incidents in future?

THE MINISTER OF RAILWAYS (SHRI NITISH
KUMAR) : (a) to (g) A statement is laid on the Table of
the House.

Statement

(a) There have been some incidents of fire in the
coaches in the recent past at stations over Northern
Railway.

(b), (c) and (e) Details of the incidents that occurred
during the last six months, train-wise Approximate loss to
the Railways and the probable causes are given in the
enclosed Annexure.

(d) Yes, Sir. Inquiry into the causes of Fire has
been conducted.

(f) Except for one case that took place on 3-12-
2003 at Delhi Shahdara Railway station, where train lighting
straff was held responsible all other cases were due to
suspected sabotage/miscreant activity. First Information
Reports (FIRs) have been lodged with concerned
Government Railway Police (GRP) stations and the cases
are under investigation. Members of Railway Protection
Force (RPF) and other Railway staff found negligent have
been taken up departmentally.

@ The following steps have been taken by the
government to prevent such type of incidents :

1. RPF/GRP & Civil Police staff in plain clothes
are detailed to keep a constant watch over
anti-soclal elements to prevent and detect
such fire incidents.

2. Information In respect of suspected criminals
indulging in such crime is being exchanged
among the RPF, GRP and Civil Police Officials.

3. Railway Protection Special Force (RPSF)RPF/
GRP and Civil Police Officers and staff
deployed in yards, Platforms and sick lines are
being regularly brieted to be ever vigilant and

Magha 16, 1925 (Saka)

10.

1.

To Questions 6

to check unauthorized entry in yards/washing
lines.

ldentity cards have been Issued to all railway
staff working at stations, yards and washing
lines.

Padlocking of coaches is being done jointly by
Carriage and Wagon (C&W) and RPF staff. All
coaches remain locked when not under
maintenance and the same are opened when
the rakes are placed at platforms for occupa-
tion by passengers.

All railway staff have been advised to check
entry of unauthorized persons at work places
and hand over the trespassers or unauthorized
persons to the police, particularly those
loitering around In suspicious circumstances.

. Trains lighting staff have been asked to put off

the main switch of the coachaes after the arrival
of the trains at the destination stations.

Fire fighting equipment including Fire
extingushers and fire hydrants are being kept
in working order.

Heads of the Department and Junior
administrative Grade officers of Northern
RailwaylH'eadquartars have been directed to
conduct surprise checks at yards, platforms
and washing lines Delhi area to ensure that
staff depoyed for duty remain alert and the
procedure for securing and padlocking is
strictly followed by them.

As many as 514 RPF, 109 RPSF, 255 GRF,
98 Dalhi Police (Crime Branch) personnel and
102 Delhi Armed Police recruits have been
deployed In yards, platforms, washing lines of
New Delhi, Delhi Main, Delhi Sarai Rohilla and
Hazrat Nizamuddin Railway Stations to check
unauthorized entry in Railway premises.

Intensive drives have been conducted against
unatnorized persons in Delhi area during the
period November, 2003 to January, 2004.
Such Intensive drives resulied in arrest ot 394
persons under Section 147 of the Railways
Act, 1989 and realization of the fine to the tune
of Rs. 24,800/-.
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12. A special task force under a J.A. Grade RPF 14. Short term and long term security plans have
officer has been constituted to collect been prepared for access control in the station
intelligence and find out the culprit(s) behind area. Short term plan includes relocation of
the incident. The said officer is also being Jhuggl clusters, sealing of unauthorized entry
assisted by officers of Central Crime Bureau pointsthorough fares etc. Long term plan
(CCB) of Railway Board. includes segregation of passenger areas from
yard areas by erecting physical barriers,
13. Awards of Rs. 1 Lakh and 50 thousand each removal of jhuggi clusters in Delhi Sadar Bazar
have been declared by Railway Administration Railway Station and Ajmeri Gate area of New
and Delhi Police respectively, for person Delhi Railway Station and construction of high
giving any reliable information/clue about walled fencing from Shivaji Bridge to Delhi
the culprit(s) behind the fire incidents. A Sadar Bazar Railway Station. Apart from the
computer generated pictorial sketch of persons aforesaid physical security improvements, a
reported to be involved in the incidents has proposal for high-tech gadgetry including
been prepared and widely publicized through CCTVs/Smoke and Fire detectors etc. has also
posters. been prepared.
Annexure
S.No. Date Brief details of the incidents Approx. loss Probable cause
1 2 3 4 5
1. 10-11-2003 While rake of Kaifiat Express (4025/26) was standing on Rs. 80 Lakh Mischiet/Sabotage
Platform No.1 at Delhi Junction two coaches (No.01222/A
and 03229/A-NRWGSN) of the same caught fire at about
14.14 hrs. Both the coaches were completely burnt,
2. 21-11-2003 While rake of Brahmputra Mail (4055/56) was under main- Rs. 50 Lakh Mischief/Sabotage
tenance in washing line at Delhi Junction at about 13.50
hrs. Its two coaches caught fire. While one coach was
complately burnt, the second coach (No. 16696 GSN) was
partially burnt. .
3. 3-12-2003 While rake of train No. 4RD/7RD was stabled on Platform  Rs. 20,400/- Short circuit
No.1 of Delhi Shahdara Railway Station, fire took place in
leading SLR No. 01713/A.
4. 6-12-2003 While rake of Rajdhani Express (2951/52) was standingon Rs. 1 Lakh Mischief/Sabotage
washing line No. 2 at New Delhi railway staition its one
coach (No.ACCN-84133 WR) was partially burnt at about
11.30 hrs.
5. 6-12-2003 While rake of Purushottam Express (2801/02) was standing  Rs. 10 Lakh Mischiet/Sabotage
on washing line No.6 at New Delhi railway station, its one
coach (No.968214 ECOR) was completely burnt at about
12.10 hrs.
6. 18-12-2003 While rake of Purushottam Express (2801/02) was standing  Rs. 15,000/- Mischief/Sabotage

on washing line n0.6 of New Delhi Railway Station at about

11.45 hrs. one cabin of a coach (No. 968208/A-WGSCN)
was partially burnt. ;

{
! >
' t i
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1 2 3 4 5

Rs. 16 Lakh Mischief/Sabotage

While rake of Prayagraj Express (2417/18) was standing on
stabling line No. 16 .of New Delhi Railway Station at about
12.20 hrs. two coaches (WGSCN-17213/A, 17193/A and
17210/A) were completely burnt and one coach (No. WGSCN-

17213/)was partially burnt.

7. 18-12-2003

Rs. 50 Lakh Mischief/Sabotage

While rake of Lucknow Mail (4229/30) was stabled on run-
ning line No.6 of Delhi Sarai Rohilla Rly. Station two coaches
(No.12641, 17050 WGSCN) were fully burnt while three
other coaches (No. 12648, 17136 & 96300-WGSCN) were
partially burnt at 12.30 hrs.

8. 5-1-2004

Rs. 35 Lakh. Mischief/Sabotage

While Ashram Express (2916) was standing on Platform
No. 16 of Old Delhi Railway Station, one coach (No.
WRCCN-98228) of said rake caught fire.

9. 8-1-2004

Note : Approximate loss in different cases varies due to variation in extent of damages to the coach. The loss is higher in those

cases where the coach shell has suffered extensive damages as in SL nos. 1, 2, 8 and 9. In such cases, where the shell

can be reused (such as no.5) the loss is less.

SHRI RAJAIAH MALYALA : Sir, | have gone through
the statement given by the hon. Minister. | wanted to know
from the hon. Minister whether fire accidents are increasing
day by day or decreasing, and has any compansation been
paid to the victims within one year. That information is not
given in the statement. | want to know answers for these
two questions from the hon. Minister.

[Transiation]

SHRI NITISH KUMAR : Mr.
Member has asked,

Speaker, Sir, hon.

[English]

“Whether Government is aware that incidents of fire
in Railway coaches standing at yards/stations are
increasing day by day?"

[Translation)

He wants to know why the incidents of fire in raitway
coaches standing at yards/stations are increasing day by
day, which has been replied as,

[English]

“There have been some incidents of fire in the
coaches in the recent past at stations over Northern
Raiiway."

[Translation]

The detalls of steps taken have been elaborated. So

far as incidents of fire in coaches at yards and stations
are concerned, no doubt, railways have suffered loss of
property but no loss of life is reported.

[English]

SHRI RAJAIAH MALYALA : | wanted to know the
amount of compensation paid to victims.

SHRI NITISH KUMAR : There is no victim. The victim
is the Railways. Railway coaches have been burnt and we
have suffered losses.

[Translation]

SHR!I MOHAN RAWALE : Mr. Speaker, Sir, Former
Railway Minister Shri Ram Naik, who is present here, had
introduced Ladies Special Train in Mumbai. During 1993-
94, a coach of that train caught fire at Kandewali. smoke
was coming out of that coach. Many women jumped out
of train and lost their lives and many were injured. It was
the fault of railways and still no. compensation has been
given to them so far. | want to ask hon. Minister will the
Government consider giving them compaensation? Shri
Jaffar Sharlef was Railway Minister in Rao ji's cabinet, Shri

"Suresh Kalmadi took the charge after him. | have been

placing this demand since then and | still demand, whether
the Government will consider it?...(Interruptions)

MR. SPEAKER : What is the harm in considering it.

(Interruptions)
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SHRI NITISH KUMAR : He is raising this issué on
last day of 13th Lok Sabha. | will give directions for its
consideration...(Interruptions)

MR. SPEAKER : | know you have enough time to
consider it

SHRI MOHAN RAWALE
compensation for them.

Please consider

[English]

SHRI BASU DEB ACHARIA : Sir, in 1993, there was
a fire accident in the Mumbai Mall near Chakradharpur.
Consequently, a small committee was constituted to
enquire into that accident and | was the Chairman of that
Committee. That Committee had made certain
recommendations, and one important recommendation was
to manufacture tire resistant coaches.

| would like to know whether the Government has
implemented this important recommendation of the
Committee which was constituted to me to inquire into the
fire accident of Mumbai Mail.

[Translation]

SHRI NITISH KUMAR : Shri Basu Deb's supple-
mentary is not related to the original question. But it is
true that a Committee relating to fire accidents was
constituted under the Chairmanship of hon. Shri Basu Deb
Acharia. They submitted a very good report and made
several recommendations which were implemented. Now,
fire retardant material is used while manutacturing railway
coaches. Now, even proto type of fire proof coaches has
been prepared, it has been prepared at both Rall Coach
Factory Kapoorthala and Integral Rail Coach Factory,
Chennai. | have seen fire proof coaches at Kapoorthala.
These are under trial. On the basis of result we will further
carry out imporvement.

SHRI SATYAVRAT CHATURVEDI : Mr. Speaker, Sir,
during last 3-4 years you have permitted me several times
to ask questions. Rail accidents are increasing day by day
in various parts of the country. There have been maximum
rall accidents during last 4 years period. Though the
Government may claim that it has taken many steps to
check the accidents but the fact is that these steps have
been useless and inadequate. Last time | had wanted to
know the reason behind it but the hon. Minister gave a
vague reply. Actually, when an accident takes place an
inquiry is held, reports are submitted, but so far nelther
any senior level officer has been held responsible nor any

February 5, 2004
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To Questions 12

acion has been taken against any guilty officer. Be it a
Divisional Manager or any higher level officer, always junior
level employees are made scape-goat and action Is taken
against them. | would like to ask hon. Minister whether
present Government have placed any responsibility on
senior level officers for rail accidents and taken any action
against them alongwith the details thereof.

SHRI NITISH KUMAR : Mr. Speaker, Sir, it is not
related to the original question. But since it is related to
safety, | have provided maximum details on safety during
reply on Interim Budget with regard to reduction in number
of accidents and steps taken to check them. | had placed
a white paper on accidents and the steps taken to check
them. After a country wide debate on safety, | have evolved
a corporate safety plan and every item...(Interruptions)

SHRI SATYAVRAT CHATURVED! : | have asked a
specific question. | wanted to know—had the Government
so far taken any action against any senior officer over rail
accidents?

SHRI NITISH KUMAR : Mr. Speaker, Sir, | need your
protection. You have admitted a question.on fire accidents
In rall coaches in yards In Delhi...(Interruptions)

SHRI SATYAVRAT CHATURVEDI : Original question
is relating to accidents and these are on the increase and
it Is the responsibility of the Government to put an effective
check on Ht...(Interruptions)

SHRI NITISH KUMAR : The original question does
not contain the word ‘accident' but if you permit it then
| can repeat a number of facts based on memory. Probably
Shri Chaturvedi was not there when | had presented all
the details two days ago In the House. He may be having
other responsibilities...(Interruptions) | wont be there to
tackle them...(Interruptions)

SHRI SATYAVRAT CHATURVEDI : Mr. Speaker, Sir,
the question is not whether | was presented or not. The
question is whether in the last four years, responsibility has
been fixed against any senior officer or not and i so,
whether any action was taken or not?

SHRI NITISH KUMAR : Mr. Speaker, Sir, through you
I 'would like to submit that he can get the answer to his
question by referring to the white paper...(Interruptions) The
white paper contains all the information he s
seeking...(Interruptions)

SHRI SATYAVRAT CHATURVEDI : Let him name just
one senior officar on whom responsibility has been fixed
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and action has been taken...(Interruptions) That is why
accidents are on ti.e rise...(Interruptions)

[English]

SHR! G. M. BANATWALLA : Mr. Speaker, Sir, | would
like to know from the hon. Minister whather it is a fact that
the introduction of rubberised vestibules has resulted in a
number of fire accidents. There have been reports that
since the introduction of rubberised vestibules, there have
been a number of fire accidents. If so, how many such
fire accidents have taken place becuase of the rubberised
vestibules and what action does the Government propose
to take in this matter.

[Transiation]

SHRI NITISH KUMAR : So far as vestibules besing
used are concerned, only the standard UIC vestibules as
maintained by Internation Railway Union are being used.

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir,
hon'ble Minister is making all out efforts but accidents are
rising day by day. My question pertains to the major
accident going to happen after two months...(Interruptions)

MR. SPEAKER : Are you an astrologer?
(Interruptions)

SHRI RAMDAS ATHAWALE : The Government are
making serious efforts to chack the accidents...(/nterruptions)
With a view to checking the incidence of accidents and
to provide great security to the people, some of the powers
of GRP have been transferred to RPF. My question is, by
what time, the plan formulated to provide protection to the
train passengers will be implemented and what measures
are likely to be taken to reduce the number of train
accidents? Besides what measures are being taken to
prevent major accidents which occurs every two months
so that the House does not have to discuss the accident
again. Reply to this effect may also be given...(Interruptions)

[English]

MR. SPEAKER : Q. No. 342, Shri Mansinh Patel—
not present.

Q. No. 343, Shri Trilochan Kanungo.
Departmental Railway Vikas Nigam

*343. SHRI TRILOCHAN KANUNGO : Will the

Minister of RAILWAYS be pleased to state :

(a) whether Deparmental Raiiway Vikas Nigam
(DEPRV) has been made functional;
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(b) If so, the structural and financial status of
DEPRV;

(c) the funds earmarked for construction of new
lines under East Coast Railway Zone through DEPRV;

(d) the names of such new lines and the
expenditure incurred so far thereon;

(e)  whethar instructions have been sent not to go
ahead with the construction of Haridaspur-Paradeep new
Railway line;

(f) if not, the funds allocated during 2003-04 for
this line and amount spent thereon so far during the year;
and

(g) the total allocation made from DEPRV and the
expenditure incurred so far during 2003-04, zone-wise and
project-wise?

THE MINISTER OF RAILWAYS (SHRI NITISH
KUMAR) : (a) to (g) A Statement is laid on the Table of

the House.
Statement

(a)  Yes, Sir. Rail Vikas Nigam Limited (RVNL and
not DEPRV) is functional.

(b) Rall Vikas Nigam Limited (RVNL) is registered
as a wholly government owned company under Company's
Act 1956. Currently it has an authorized capftal of Rs. 500
crores, which will be increased progressively as per
requirement to finally reach an equity base of Rs. 3000
crores.

The temporary Board comprising part-time Chairman i
and three Directors is in position. Initial personnnel have |
also been posted. l\'

(c) Rs. 95 crores have been allocated durlng:
2003-04 for construction of two new railway Hnes in East |‘
Coast Railway through Rail Vikas Nigam Limited (RVNL).I‘

(d) The names of the two new lines and the
expenditure incurred so far is as below :

Expenditure Iincurred
upto March 2003
(in Rs. crores)

S.No. Name of Project

1. Daitari-Banspani (155 km) 389.48

2. Haridaspur-Paradeep (82 km) 21.90

|
\
|
|
|
|
|
|
|
\
|
\
|
\

|
|

|

\
|

|
|
|
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U] Rs. 20 crores have been allocated during
2003-04 for construction of the new line from Haridaspur
to Paradeep. No expenditure has been incurred during the
current year as expenditure on the project can be incurred
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(e) No, Sir. (9)

To Questions 16

Rs. 730 crores were allocated to RVNL

projects during 2003-04. The provisional expenditure

after establishing #ts bankability.

incurred during the current year on these projects, zone-
wise and project-wise, is indicated in the Annexure. Actual
expenditure will be known at the end of the financial year
after the accounts are finalised.

Annexure
S.No. Name of Project Plan Head Outlay Provisional
2003-04 Expenditure
2003-04 (till
31.12.2003)
(In Rs. crores)
1 2 3 4 )
Central Railway
1. Pakni-Solapur Doubling Doubling 15.00 0.48
2. Diva-Kayan : 5&6 Line Doubling 10.00 10.62
3. Panvel-JNPT Doubling 20.00 0.35
4. Pakni-Mahoi Doubling Doubling 15.00 . 0.00
Total for Central Railway 60.00 11.45
Eastern Rallway
5. Gurup-Shaktigarh : 3rd line Doubling 20.00 5.75
Total for Eastern Railway 20.00 575
Northern Rallway
6. New Delhi-Tilak Bridge : Sth and 6th line Doubling 10.00 4.56
7. Aligarth-Ghaziabad : 3rd Line Doubling 30.00 0.00
8. Sahibabad-Anand Vihar 3rd and 4th lines Doubling 10.00 0.00
Total for Northern Railway 50.00 4,56
Southern Railway
9. Attipattu-Korukkupettai : 3rd line Doubling 30.00 4.25
10. Pattabhiram-Thiruvallur : 4th line and Thiruvallur-Arakkonnam : Doubling 35.00 12.76
3rd line
11. Chennal Beach-Korukkupettal : 3rd Line Doubling 5.00 0.00
Total for Southern Railway 70.00 17.01
South Central Railway
12. Gooty-Renigunta Sec : Doubling of Batapalle-Pullampet (Ph.-l) Doubling 40.00 13.22
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1 2 3 4 5
13. Gooty-Renigunta’ : Patch Doubling Doubling '40.00 4.96
14. Raichur-Guntakal : Doubling Doubling 20.00 0.00

Total for South Central Railway 100.00 18.18

South Eastern Railway

15 Tiklapara-Santragachi : 4th Line Doubling 10.00 0.00
16 Panskura-Haldla : Phase-I (Panskura-Rajgoda) Doubling 20.00 5.57
Total for South Eastern Railway 30.00 5.57

Western Railway

17. Gandhidham-Palanpur Gauge Conversion 100.00 58.92
Total for Western Rallway 100.00 §8.92
Railway Electrification

18. Kharagpur-Bhubaneswar Including Taicher-Paradeep Rallway Electrification 40.00 *16.74
19. Bhubaneshwar-Kotlavalasa Railway Electrification " 15.00 ‘t2.21
20. Gunt;kal-Ronlgunta " 30.00 *3.80

Total for Railway Electrification 85.00 *32.75

East Coast Railway

21. Talcher-Paradeep (Second bridge on Mahanadi & Birupa) Doubling 20.00 7.30
22. Daitari-Banspani New Lines 75.00 57.67
23. Rajatgarh-Barang Doubling 10.00 2.20
24. Cuttack-Barang Doubling Doubling 10.00 1.63
25. Khurda-Barang 3rd Line ’ Doubling 10.00 0.00
26. Haridaspur-Paradeep New Lines 20.00 0.00

Total for East Coast Railway 145.00 68.80

Southeast Central Railway
27. Bilaspur-Urkura Doubling 40.00 19.00
Total for Southeast Central Railway 40.00 18.00

West Central Railway

28. Bhildi-Samdari i Gauge Conversion 30.00 0.72
Total for West Central Railway 30.00 0.72
Grand Total 730.00 24271

“Tit 31.10.03
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SHRI TRILOCHAN KANUNGO : Sir, my question is
regarding Railway Vikas Nigam and allocation of funds from
the Rallway Vikas Nigam for different new lines, as also the
expenditure incurred so far. You may please look at parts
(d), (e) and (f) of the main Question and please look at
at the answaers also to see how irrelevant the answers are.

in part (d), | asked : 'the names of such new lines
and the expenditure incurred so far thereon'. That means,
whether Railway Vikas Nigam has spent any money so far
and what is the expenditure from Raliway Vikas Nigam.
The answer says that in respect of the Project Daltari-
Banspani, the expenditure incurred up to March 2003 Is
Rs. 369.48 and in respect of the Project Haridaspur-
Paradeep, it is Rs. 21.90. | want to know whather the
answer s correct, that is, whether that amount has been
spent by the Railway Vikas Nigam so far in this year.

Please look at parts (e) and (f) of the Question. It
asks: '(e) whether Instructions have been sent not to go
ahead with the construction of Haridaspur-Paradeep new
Railway line; (f) If not, the funds allocated during 2003-
04 for this line and amount spent thereon so far during
the year.'

The answer says that for the Haridaspur-Paradeep
new line, an amount of Rs. 20 crore has been allotted,
but not a single pie has been spent so far. Please look
at the answer to part (f) of the Question. It says: ‘Rs. 20
crore have been allocated during 2003-04 for construction
of the new line from Haridaspur to Paradeep. No
expenditure has been incurred during the current year as
expenditure on the project can be Incurred after
establishing its bankability.’

For part (e) of the Question which asks, ‘whether
instructions have been sent not to go ahead with the
construction of Haridaspur-Paradeep new Rallway line, the
answer given is 'No'. That means, no such instruction has
been given not to spend.

My question is, an amount of Rs. 20 crore has been
allotted and ten months of the year have elapsed, but not
a single pie has been spent so far. Then, what is the
intention of the Government or of the Railway Ministry in
allocating that amount of Rs. 20 crore in the Budget of
2003-04? | want to know this specific answer in my first
supplementary.

[Translation)

SHRI NITISH KUMAR : Mr. Speaker, Sir, the reply
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to the question is quite apt. It has been mentioned in the
reply that its bankability report etc. are being prepared and
final decision In this regard is being taken. The procedure
of work undertaken through Rail Development Corporation
is different from that undertaken through budgetary support.
The National Rail Development Scheme announced has
three components, one, project relating to strengthening of
Golden Quadrilateral, projects relating to port connectivity
and projects relating to mega bridges. Rail Development
Corporation has been entrusted with the projects relating
to golden quadrilateral and port connectivity. Projects have
been indentitied and certain projects have been transferred
to RVNL. It is in two part—some are sanctioned projects
and some are unsanctioned projects. Unsanctioned
projects are also being sanctioned. RVNL is to work in
sanctioned projects and in its work it will have equity share
and also market borrowing. Bankability is essential before
RVNL takes up any work. The funds have been allocated.
We have allocated our resources but to meet the gap
between demand and requirement, market borrowing wili
be necessary. For that completion of bankability report is
necessary and necessary action is being taken to provide
for the money and put the project on” fast track. One
obstacle in bankablility report is that State Governments
have to decide about mining rights. When mining rights
are decided only then would be known the volume of
mining, the traffic and Impact of these on its bankability.
it it is not covered in the framework of bankability, than
we would consider to do that through our own budget. But
for the time being it has been put under RVNL. We are
making efforts to establish its bankabliity so that it could
be put on fast track even through market borrowing.
Another option is to uge our own resources. Funds are
not being spent because RVNL will need to have financial
closure to take up this line. Bankabllity report is being
prepared. But | would request the hon'ble Member to talk
to Orissa Government on the issue of mining rights. Only
then it would be decided whether the traffic would go' to
Paradip or to Dhamra, which is a private sector port. On
this issue and several others, the State Government has
to take decision. So far as projects are concerned, these
are approved projects and will be handed to RVNL for fast
track development. Bankabllity report is necessary for
RVNL to take them up, we are taking action to finalise the
Bankabllity report. f we do not succeed, if that route is
not found sultable for it, then we would undertake the task
through our own budget resources.

[English]

SHRI TRILOCHAN KANUNGO : Sir, you have heard
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the answer. | do not know whether you are satisfled or
not. My question is this. If the State Government has not
clearly said as to whether its mind is open to this rall line,
how was then Rs. 20 crore allocated for it? At the time
of 2003-2004 budget discussion, | had asked the same
question. Previously, money was put through BOLT and not
a single coin was spent. It came as a bolt from the biue
for Orissa. | had asked what is the Railway Vikas Nigam
(RVN). RVN was not defined at that time. Anyway, Rs. 20
crore was allocated. | asked the concerned Railway Zone
about the matter and also how they were going ahead with
it. They said that there are clear instructions not to go
ahead with the work. The then General Manager personally
told me this. Now, ten months after, | find from the answer
that not a coppaer coin has been spent. Is there a
discrepancy between the answer and the action? | beg your
protection on the last day of the 13th Lok Sabha.

[Translation]

SHRI NITISH KUMAR : Mr. Speaker, Sir, | will have
to go over my reply all over again. May be he is not able
to comprehend.

[English]

SHRI TRILOCHAN KANUNGO : Even if it Is repeated
hundred times, it cannot become truth.

[Translation]

MR. SPEAKER : Question has been asked again.
You may reply to it.

SHRI NITISH KUMAR : Sit, | can only provide
information | can do nothing if someone gets emotionally
involved in the issue. The point is that Haridaspur-Paradip
project is a sanctioned project.

[English]

SHRI TRILOCHAN KANUNGO : It is not the
imagination. it is action...(Interruptions)

SHRI NITISH KUMAR : Sir, you can ask the hon.
Member to go on saying whatever he likes and thereafter
| will try to respond.

[Translation]

The quastion Is that considering the Haridaspur-
Paradweep project as port connectivity project...
(Interruptions)
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[English]

SHRI TRILOCHAN KANUNGO : It is Haridaspur to
Paradip.

SHRI NITISH KUMAR : Sir, this way | cannot answer.

[Transiation]

This is not the place to argue. He is seeking
information and | am giving him information. It is not a court
that he is giving arguments and is producing evidence. He
is seeking information and | am giving Iinformation.
Haridaspur-Paradeep project is a sanctioned project. Slowly
and gradually funds are being incurred on this project. The
National Railway Development Project was announced
which had three components and the port connectivity was
one of them. That project was also included under the
national Rallway Development Project. Railway Development
Corporation was set up to complete those projects with
the intention that the Government will also Invest some
money as equity and some ot the funds will be generated
through the market borrowings. It is with this intention that
the projects have been identified. By the way It is one of
the identified projects of the National Raillway Development
Projects. The Rallway Development Corporation has been
entrusted to execute this project so that is may be
completed at the earliest. So bankability Report is essential
for taking up the excution of the said project by the Railway
Development Corporation as market borrowing component
is also involve in It. If there is bankability report and the
project is bankable, then there will be borrowing facility,
resources will be generated and we will also be able to
complete this project swiftly. As | have stated that in view
of this it was included in fast track. Twenty crore rupees
as our equity share have been incurred. Rest of the
resources will be generated by the market borrowngs. That
money is not going to be diverted elsewhere and there
is no question of inaction in this regard. Since the project
is to be executed through Railway Development Corporation,
it will be essential to do some ground work. It is not like
switching on electric button, the moment it is switched on
there is light. It is a process, an approved proc'ess. It has
been brought under that process so that it may be
completed at the earliest. Unless the ground is prepared,
and it is proved a bankable project, | can give you only
assurance. For proving bankable project & is essential that
mining lease is awarded and it is for the Orissa Government
to take decision in this regard. It is also being delayed.
If it is decided, then the report which will be prepared by
us will state whether It is bankabie or not. The details about
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the tratfic will also be known. Till now even that is not clear.
it was transfarred to RVNL so that it may be completed
quickly. There are some basic requirements which are yet
to be fulfilled. If these are not fulfilled otherwise, it will have
to be fulfilled from budgetary resources. This has also been
clarifled to them.

SHRIMATI MARGARET ALVA : Mr. Speaker, Sir, |
would like to ask only one question from hon'ble Nitishiji.
Time and again Government announce to lay new rail lines
and start new trains, however, the implementation of earlier
projects is still pending. Whenever | talk about those
projects, stereotype answer of the Government is that
presently there is no fund or so much is to be contributed
by the State Governments or others. | would like to request
you that first of all the on-going projects should be
completed as it becomes difficuit for us to answer in our
constituency. The people ask us why works are pending
and why do we not get them completed. What are we doing
in Delhl? Time and again | have ralsed the matter of
Mangalore-Hassan. For Hubli-Ankola line #f Rs. 20 crore
are allocated in one year, Rs. 30 crore are allocated In
the other year. How many years will it take for completion.

[English]

Even my great gramd children would not see |t
completing.

[Translation]

That is why | would like to suggest that priority should
be given to ongoing projects and the Government should
not unnecessarily propagate India shining slogan. if such
projects are completed, the country will give the
Government blessings.

[English)]
MR. SPEAKER : Is it a suggestion or a question?

. SHRlM_ATI MARGARET ALVA : | am asking as to
when will he pay attention to this.

[Translation]

He pays no attention to it. He gives the same replay
again and again and | also ask the same thing. So | would
humbly like to know from the hon'ble Minister as to what
is the intention of the Government regarding the completion
of Hubli-Ankola railway line. lf the Government desire to

" complete it then how much time will it take and how much
money will be spent on it?
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[English]
MR. SPEAKER : Now this Is a question.
[Translation)

SHRI NITISH KUMAR : Mr. Speaker, Sir, for me
Margaret Alva ji always seems to be shining. So we do
not talk about shining.

SHRIMATI MARGARET ALVA : If it Is so then use
may picture in advertisement campaign.

SHRI NITISH KUMAR : | have announced that the
Government intends to complete all the ongoing profects
under the railway within 5 years. The required steps like
cost sharing and enhanced budgetary support have already
been taken in this regard. Some defence funding Is aiso
being mobilised in National Railway Development Project
and strategic line. Despite this, | feel that even after the
completion of ongoing projects worth Rs. 43,000 crore
within five years that the projects amounting to Rs.
17,18,000 crore will remain incomplete. So we have
proposed a remote area rail conectivity scheme for the
completion of these projects also within § years. The
resources are baing generated for rest of the projects. This
will be done budgetary support and market borrowing. Our
effort is to generate sufficient resources so that all the
projects of raliway may be completed within five years. If
it iIs so then no state will be left. Rather all the projects
will be completed. Hubli-Ankola is also included in that,
though it has been kept with other track.

[English]

SHRI PRIYA RANJAN DASMUNSI : Sir, for the last
five years, the Railways is facing a definite problem of
internal resource generation and its budgetary suppori
needs to be increased. We are also supporting that. In vew
of this fact, | would like to know whether the Minister of
Railways feels that this particular Raiway Vikas Nigam
Limited should be assigned the specific task of the raiiway
development network in the country. it should be free from
the control or supervision of the Railway Board. It should
be free from any kind of financial support from the Ministry
of Raillways so that this Nigam could be, in future, a
challenging sector to meet the residual demands of the
Rallway projects here and<here, including the metro railway
in future if it is envisaged for the cities of Ahmedabad,
Bangalore, Chennai, Coimbatore, etc. Recently, an article
was published saying that if the successtul venture of Dethi
Metl:o system Is adopted at a le-ser cost in Ahmedabad,
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Bangalore. Coimbatore and even in Trivandrum, the future
of our infrastructure arrangements will be more solid. |
would like to know whether the Rallway Vikas Nigam
Limited could consider this thing.

[Translation]

SHRI NITISH KUMAR : Mr. Speaker, Sir, certain
identified projects have been given to Railway Development
Corporation. These projects are golden quadrilateral and
the project related to high-density network. It has been
entrusted to railways to generate resources for these
projects and execute the work. They are being given
autonomy for taking decision regarding agency. There are
some unapproved projects for which distinct approach has
been adopted. Those projects will be taken up with the
consent of the Ministry of Finance and will be executed
by the Ministry of Railways so that the unapproved projects
are also approved. By the way golden quadrilateral and
port connectivity projects had been given to the Railway
Development Corporation. Out of them some are approved
and some are unapproved. They are worried about the
generation of funds for that. As far as the question of metro
railway Is concerned, the Ministry of Rallways Is not
accountable for other metros except Calcutta Metro. By way
of changing the allocation of business the responsibiiity of
railway has been transferred to the Ministry of Urabn Affairs.
So in the construction of Delhi Metro the Ministry of Rallway
provides technical assistance, man power assistance and
gives suygestions regarding safety and also certifies it. The
rest of the works have been transferred to the Ministry of
Urban Development. So the execution will be carried on
by them. In rest of the places as In Calcutta, Metro is under
Railwasy as even before the rules were being amended,
Calcutta Metro has been under Indian Railway. Therefore
Calcutta Metro of Dasmunsijl's city will remain with Indian
Railway while remaining metros are not with indian Railway.

[English]

MR. SPEAKER : Q. No. 344--Shri Shivraj Singh
Chouhan. Not present.

Regulator tor Cable Business

“345. SHRI KIRIT SOMAIYA :
DR. M. V. V. S. MURTHI :

Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Qovernment has appointed, TRAI
to act as regulator for cable business;
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(b)  whether the Ministry is also planning for a
separate regulator/regulation;

(¢c) It so, the terms and conditions laid down for
such regulator;

(d) the details about the order issued by TRAI
freezing the cable prices as per December, 2003 scheduls;

(e) the action Government has taken to see that
the customers are not compelled to. pay higher price; and

(f) the extent to which the cable customers will
be protected in Mumbal, Delhi and other cities?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) to (f) A Statement is laid on
the Table of the House.

Statement

(a) The Central Government has issued a
Notfication on 8th January, 2004, notifying the ‘broadcasting
services and cable services' to be "Telecommunication
Services” under the Telecom Regulatory Authority of india
(TRAI) Act, 1897. The functions of the Authority are laid
down in the said Act. The TRAI has been entrusted with
the additional functions of making recommendations
regarding the terms and conditions on which the
addressable systems, such as STBs, shall be providad to
customers and the parameters for regulating the maximum
time for advertisements In pay as well as other channels.
It will also specify standard norms for, and periodicity of,
revision of rates of pay channels, including Interim
measures.

(b) and (c) A proposal for setting up Broadcasting
Content Regulatory Authority Is under consideration.

(d) to (1) The TRAI has, through its order issued on
15.1.2004, fixed the ceiling on charges payable by the cable
subscribers to cable operators; by cable operators to Muiti-
system operators (MSOs)/Broadcasters; and by MSOs to
Broadcasters (including their authorised distribution
agencies) to be those prevalent as on 26th December. 2003
in respect of both free-to-air and pay channels (both for
CAS and non-CAS areas) until final determination by it on
various issues concerning these charges. In case of any
violations of TRAl's order/directive/regulation, a complaint
can be filled by the TRAI before the appropriate courts
under section 29 and 30, read with section 34 of the TRAI
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Act. Consumers are also at liberty to move the appropriate
consumer forum for seeking redressal of their grievances.
Hence, the consumers will be protaected against arbitrary
hikes in monthly subscription charges till the various issues
involved are finally determined by it.

DR. M.V.V.S. MURTHI : Sir, the cable operators are
creating different kinds of problems at different places.
Neither the cable operators are uniform, nor are their
problems uniform. The task of regulating the cable
operators has been entrusted to TRAI. How far have this
body been able to accomplish their task?

Sir, there is also a proposal by the Government to
constitute a Broadcasting Content Regulatory Authority
soon. The cable operators are not giving quality service
and also they are charging exorbitant rates. Even after
paying charges they are not broadcasting the pay channels.
It has been said that the consumers can go to the court.
But that will hamper the whole system. Courts will not be
able to solve the problems. The Government must have
a Regulatory Authority of its own at the earliest in order
to solve the problams. Different States have different
problems in regard to the services offered by the cable
operators. | would like to know as to how the Govarnment
proposes to solve this problem.

SHRI RAVI SHANKAR PRASAD : Sir, the divide
amongst the stakeholders, cable operators and MSO
Broadcasters has been brought to our notice. Also, in this
august House. repeatedly this issue has been ralsed as
to what about having a regulator. The divide on revenue
sharing, on the availability of a platform, etc. were issues
that required to be solvad In detail by a regulator by giving
recommendations. Then, there Is a direction of the
honourable Delhi High Court that we must have a regulator
with consumer interest in mind. Now, under the TRAI Act,
there Is a provision whereby, in addition to telecom, even
the broadcasting services can be brought, Therefore, the
existing TRAI, which did a good job In the telecom sector.
has been given this authority.

Three issues have been given to them. Firstly, they
must determine the revised rates of channels and also the
period In which the revision can be mada; secondly, how
n.uch advertisements should be shown on pay channels;
and thirdly, the revenue sharing and the addressibility. They
have aiready issued the consul :tion papers. They are
consulting all the stakeholders, inciuding the consumers,
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and | am quite sure that with the rise of television industry
in India with consumer interest in mind, the scope for a
regulator is very important.

As far as the content part is concerned, content and
carriage are two separate issues. Therefore, TRAIl is
handling the carriage part. If anyone flouts TRAIl's order,
he can be penalised by them as also by the consumer
court. | can tell you that TRAI has passed an order that
the rates existing on 26th December shall be frozen in the
entire country till they come with their recommendations.

DR. MV.V.S. MURTHI : The content part has not
been taken care of, as per the words of the hon. Minister
himself. That has to be taken care of at the earliest.

The other thing is, the cable operators are avoiding
taxes also. They have not been paying taxes because they
have not been regulated. Unless you get them regulated.
registered properly and answerable, the whole Indian
broadcasting system will be affected. The revenue receipts
will also be affected. How are you gomg to solve this
problem?

SHIR RAVI SHANKAR PRASAD : Under the existing
Cable Act itself, entertainment tax is a State subject.
Therefore, the SDMs, the DMs and other authorties are
empowered for that. Howaever, in my interaction with the
Chiet Ministers of various States, we have corwewyed that
concern and the Governmant of India shall cooperate with
the State Governments in ensuring that maximum return
ought to be done as far as entertainment tax is concerned.

As regards registration of cable operators, these are
issues under consideration by the regulator. Till they come
out with the recommendations as to the entire growth, |
am very clear that the Government wants to have a holistic
view about the entire industry in the country. Once the
recomendations come from TRAI, If we find that certain
legistative amendments are required, we shall also do that.

(Translation]

SHRI KIRIT SOMAIYA : Mr. Speaker, Sir, first of all
I thank you for giving me an opportunity to speak. | would
also like to thank the Government for initiating the
fegulatory process in the interest of the consumers. | would
like to submit to the hon'ble Minister that | was the first
person who signed the petition filed in the public interest
in Mumbai High Court on behalf of the 50 thousand cable
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oparators of Mumbai. Last week arguments were made in
High Court for aimost three hours in which MSO, cable
operators, Government counci, state Government council,
pay channel operators and free to air channel operators
also participated. In these arguments which continued for
three hours, Mumbali High Court protected the consumers.
TRAI has freezed the cable rates but prior to it Mumbai
High Court has also freezed the rates. | would request the
Government that the directions issued by the Mumbai High
Court and TRAI regarding the freezing of rates, should be
implemented from lower level. Pay channels, should not
increase their rates because cable operators blame pay
channels for hike in the rates. Those orders should he
applicable for all.

[English]

| want to know whether the Government will take
Initiatives to see that the pay channels, the MSOs and the
cable operators accept the verdict and implement it
accordingly and whether the Government will protect the
consumers or not.

[Transtation]

SHRI RAVI SHANKAR PRASAD : Mr. Speaker, Sir,
hon'ble Member Shri Kirlt Somaiya has been very active
in protaecting the interest of consumers and he keeps
apprising us their problems from time to time. | would like
to assure the House on behalf of the Government that
consumaers’ interest Is our first priority. | have publicly stated
that the Government will always protect the consumers'
interest be It the division of stake holders or the competition
among them. He has mentioned about an order Issued by
the Mumbai High Court. | would take all the detalls from
him and definitely get the matter investigated. | would like
to submit that the Government will also cooperate in the
implementation of the rates freezed by TRAI on 26th
December. State Governments should also cooperate in
this regard. | would request the hon'ble Member that if he
comes to know any incident where cable operators are
charging more, he can make a complaint to TRAI. TRAI
has the penal powers, After that we can also take action.

[English]

SHRI E. M. SUDARSANA NATCHIAPPAN : Si. acal
newspapars, through cable television, are now starting
news channes. | would ke to know whether thare is any
regulation for that purpose. If so. what rules have been
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made for that purpose? That would help the unemployed
youth to start news channels through cable television. |
would also llke to know whether CAS is going to be
abolished in Chennal.

SHRI RAVI SHANKAR PRASAD : Sir, as far as the
first part of his query is concerned, he has raised a very
sensitive issue, namely the issue of cross-media holding
and ownership. This issue requires a lot of debate. Cross-
media holding and ownership has got many facets. There
are rowspaper owners who are running magazines, weekly,
fortnigntly, etc; there are newspaper owners who are also
running radoi channels and cable channels. Therefore, this
is an issue which raquires to be considered in some greater
detail, in proper consultation with the media.

Once the TRAI comes out with its recommendations,
I am quite sure that the conflict of carriage and the conflict
of commercial cansiderations, which ie becoming all the
more open, shall be addressed in detail.

As far as the second part of his query Is concerned,
people of Chennai have two view. Many consumers are
happy because they can pay less. Many consumers are
angry also. All those problems are certainly there. The TRAI
is looking at the entire Issue in South Delhi. Mumbai,
Kolkatz «nd Chennal. One the TRAI comas out with the
recommenuaions as to what is to be done now, we shall
act accordingly in the light ot its recommendations.

[Transiation]

DR. VIVAY KUMAR MALHOTRA : Mr. Speaker, Sir,
the House had passed this bill with the impression that
it would not harm the interests of consumers but the
situation is giong against them. As the hon'ble member has
stated that they cannot like the rates freezed on 26th
December but thay have stopped the telecast of the
channels which were being shown till 26th December and
especially the subscribers are being exploited by the pay
channels operators. | would like to know from the
Government about the steps taken to stop this exploitation.
Has the Government issued any directives to them that they
have to continue the telecast of the pay channels, which
were shown earlier, at the rates freezed on 26th
December?

Is the Government ready to defer the CAS for some
time so that the interasts of the consumers could be
protected?
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SHRI RAVI SHANKAR PRASAD: Mr Speaker, Sir, so
far as the question of CAS is concerned, Delhi High Court
has given two verdicts In this regard. As per the verdict
given recently on 4th, CAS will not be implemented in Delhi,
it is Inappropriate. The verdict given on 26th December was
about the implementation of CAS in Delhi within 3 months.

Mr. Speaker, Sir, hon'ble member is right that several
complaints have been received from the South Delhi
subscribers during the course of implementation of this
order aslo the contradictions between cable operators and
broadcasters have emerged before us. This thing has been
exposed before TRAI. Through you, | would like to tell the
hon'ble member that as per the High Court's order, we are
walting for the -directions and recommendations of TRAI
We will ponder over the matter as soon we receive the
recommendations from TRAL

It has been mentioned that the rates freezed on 26th
December are being maintained but all channels are not
being shown. Since High Court's orders are implemented
in Delhi, CAS has also been implemented in Delhi. But
now the problem is that pay channels cannot be seen
without set top box. The entire matter has been referred
to TRAL It will be considered after the recommendations
recelved from TRAL

Shortage of Coaches and Wagons

+
*346. SHRI LAXMAN GILUWA
SHRI HARIBHAI CHAUDHARY :

Will the Minister of RAILWAYS be pleased to
state

(a) whether there is a heavy shortage of Rallway
Coaches and Wagons In the country;

(b) it so, the detalls theraof:

(¢) the namas of the places in the country where
the wagons and coaches are being manufactured and the
manufacturing capacity of each of them, saparately;

(d) the number of wagons and coaches
manutactured In the country during the last three years,
year-wise; and

(@) the steps taken by the Government to
manufacture the required number of coaches and wugono?‘
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THE MINISTER OF RAILWAYS (SHR!I NITISH
KUMAR) : (a) to (e) A statement Is laid on the Table of
the House.

Statement

(a) There is no shortage of railway coaches in the
country. Howevaer, there is shortage of wagons.

(b)  Although the actual loading of revenue earning
freight traffic during the period from April to December,
2003, was 26.69 million tonnes more than the loading in
the corresponding period of the previous year and also
11.01 million tonnes more than the proportionate target
upto December, 2003, Railways have not been able to mest
the full requirement of wagons for various commodities
including coal, iron ore and foodgrains for export, cement
etc. for the following reasors:

() Increased demand of coal by the power sector
vis-a-vis the projected requirement and spurt
in demand of iron ore for export resulting in
shortage of open wagons,;

(i) Substantial increase in loading of foodgrains
for Public Distribution Systém and other
welfare schemes of the State Governments
resulting In shortage of covered wagons for
commodities like cement, foodgrains for
export, etc.

(i) Acute. shortfall in the actual production of
wagons vis-a-vis orders placed on the wagon
manufacturing units. Total orders available
with wagon industry during 2003-04 were for
23464 wagons (in terms of four wheelers)
against which production upto the end of
January, 2004, was B197 wagons (in terms
of four wheelers), which works out to 35%
only.

(c) and (d) There are two coach manufacturing units
under the Ministry of Railways namely, Rall Coach Factory
(RCF), Kapurthala and Integral Coach Factory (ICF),
Chennal and one coach manufacturing unit Is avallable In
the Public sector namely Bharat Earth Movers Ltd.,
Bangalore under Ministry of Defence and one in private
sector namely JESSOPS, Kolkata. The manufacturing units
for coaches and wagons, their production capacity and the

coaches and wagons manufactured during the last three
yqars are as under :
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Name of the unit Production Production in  Production in  Production In

capacity 2000-2001 2001-2002 2002-2003

ICF, Chennai 1000 1000 1025 944
RCF, Kapurthala 1000 1190 1204 944
BEML, Bangalora 44 11 25
JESSOPS. Kolkata 22 22 25
WAGONS (in terms of 4 wheeler units) :

Name of the unit Licensed Production In  Production in  Production In

capacity 2000-2001 2001-2002 2002-2003

Bharat Wagon Engineering Co. Ltd., Muzaffarpur 2000 1210 905 497.5
Bharat Wagon Engineering Co. Ltd. Mokameh 2000 877.5 520 430
Braithwaite & Co. Ltd. Kolkata 3000 2107.5 1170 1455
Burn Standard Co. Ltd., Burnpur 3911 1952.5 1222.5 1345
Burn Standard Co. Ltd., Howrah 4750 1505 480 1507 5
JESSOPS & Co. Ltd., Kolkata 3279 402.5 440 430
Southern Structural Ltd., Chennai 1500 126 32.5 12.5
Bridge & Roof, Kolkata b 172.5 342.5 452.5
Cimmco Birla Ltd. Bharatpur, Rajasthan® 3839 360 0 0
TEXMACO Ltd. Kolkata 4800 2037.5 920 1830
MODERN Industries Sahibabad, Uttar Pradesh 2000 917.5 845 955
Hindustan Engineering Industries, Kolkata 4056 807.5 1300 2146.5
BESCO Ltd., Kolkata . 1365 15857.5 1684
Titagarh Wagons Ltd., Kolkata . 20156 1100 1607
Binny Engg. Co. Lid., Chennal* . 25 2.5 0
Bharat Gold Mines Ltd.* " 25 0 0
Railway Workshops 2000 1848 1798.5 2231
Total 39135 17753 12647 16584

" Not assessed as they were not manufacturing wagons at the time of the respective assessment.

“Units have since closed/not manufacturing wagons.
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(e) The coach manutacturing capacity avallable
both in the Railways' own production unils as aiso in the
Public and private sector units is adequate to meet
Railways' current requirements. The wagon manufacturing
capacity avallable in the Railway workshops and other units
(both Public and Private) is adequate to meet the Railways
current requirement.

SHRI LAXMAN GILUWA : Mr. Speaker, Sir, In its reply
Government had admitted that there is no shortage of
coaches in the country. But there is shortage of wagons.
I would like to Inform the Housu that at present the total
production capacity of wagons in the country is 49135 of
which production as on 02.02.2003 has been less than half,
i.e. 16584. | would like to know whether Government have
taken any steps to increase the production of wagons.

SHRI NITISH KUMAR : Mr. Speaker, Sir, there are
units in public sector as well as private sector for the
production of wagons and they are also manufactured in
rallway workshops. There is no difficulty in their
manufacture in railway workshops but there are several
units in public and private sector which are not being able
to meet the order placed by Railway for wagons. Orders
for the previous year have also not been met and similar
s the case with current year's order. Though we had
adequate wagons to fulfil traffic requirement are on the rise.
Therefore, if more wagons were supplied to us we would
have been able to transport more goods. Now keeping in
view all this, Rallways held a meeting with manufacturers
and have asked them to accelerate their production. We
have also committed to place our orders early and also
to provide the wagon industry free items, it any, early so
that production process is not hampered. Railways are
providing them all faciiities. They have been asked to
accelerate their supply at their end.

SHR!I LAXMAN GILUWA : Mr. Speaker, Sir, what
measures are baing taken by the Government to modernize
factories producing wagons and coaches and also to install
state-of-the-art equipments in them. Whether Government
propose to astablish wagons and coaches producing
factory using new technigues.

SHRI NITISH KUMAR : We have Railway coach
factories and the process of importing new technologies
and modernisation goes on in our workshops. But wagon
industry is not under our control. They are either in public
sector or private sector but not under the control of Railway
Minister. Their modernisation and operation are the
responsibility of their owners. The effort on our part is to
place order In time and get supply in time.
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[English]

SHRI A. C. JOS : As far as coaches are concerned,
Kerala is the most victimised State. The coaches supplied
to Kerala are really old. Also, sufficient coaches are not
there. The hon. Minister also now said that there is a dearth
of coaches and private and public sector units are not
supplying the coaches in time. With all these facts and
considerations, why can the Railways not start a new coach
factory or encourage the private companies in Kerala or
Tamil Nadu or in other Southern States, where there is
a dearth of coaches, to manufacture and fabricate railway
coaches? We have, especialy, our Kerala Electricals and
Allied Industries where the Railways is getting other
materials from them. My question is this. In view of the
shortage of coaches, why can the Rallways not ‘approach
some of the companies which are already doing their job
of manufacturing coaches? If the Railways can do that.
modern coaches can be supplied to different parts of the
country.

[Transiation]

SHRI NITISH KUMAR : Mr. Speaker, Sir, there is no
shortage of coaches. Coaches are mainly manufactured in
two Rallway coach factories. A small proportion of
manufacturing is also done outside. But mostly they are
manufactured in RCF, Chennai and RCF, Kapurthala. Thare

-is no difficuty In production of coaches, they are capable

of meeting our requirement.
[English]
SHRI BASU DEB ACHARIA : Mr. Speaker, Sir,...

MR. SPEAKER : Shri Basu Deb Acharia, we have
only five minutes left before the Question Hour comes to
an end and there are three or four Members who want

to ask their questions. So, please be briel and ask a
specific question,

SHRI BASU DEB ACHARIA : Mr. Speaker, Sir, there
is an acute shortage of wagons and as a result of this.
varous industrial units and thermal power plants are
suffering. In my district, at least 10 sponge iron units have

come up and all the units are complaining that they are
not getting wagons.

[Transiation]

DR. VIJAY KUMAR MALHOTRA : He is repeating the
same thing.

MR. SPEAKER : What can | do? Acharla ji, | asked
you to put straight question.
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[English]
Please ask a straight question.

SHRI BASU DEB ACHARIA : All these units are
suffering because adequate number of wagons is not being
supplied to them. May | know from the hon. Minister
whether these units, particularly the sponge iron units and
thermal power plants, which have stock of coal for only
three days of power generation like the Santhali Thermal
Power Station, will be supplied enough wagons so that thay
do not suffer due to non-availability of wagons?

[Translation]

SHRI NITISH KUMAR Mr. Speaker, Sir, the
transportation of goods of the requirement of industries is
the trade of railways. So far as power plants are concerned,
we attend to the issue whenever it is raised. We will load
more than the target, if required...(Interrputions)

SHRI BASU DEB ACHARIA : | have written at least
ten letters to you.

SHRI NITISH KUMAR : | will send their replies.

SHRI BASU DEB ACHARIA : | don't want reply, |
want action. | want wagons and racks, which are not being
provided...(Interruptions)

[English]

SHRI K. MALAISAMY : Mr. Speaker, Sir, whatever
may be ths reasons or the constraints, the fact remains
that the productions is not optimal. While that being so,
how does the Minister manage to go in for introduction
of more and more new trains? Wil this initiative or the move
not run counter to low production?

[Translation]

SHRI NITISH KUMAR : We don't have low production
of coaches. Requirement of coaches are of two types—
bare and spare. Coaches are manufactured keeping in view
our requirement which includes replacement. The targets
for new year are fixed keeping in view the requirement of
new coaches and those needing replacement. And our
coach factories meet those targets.

[English]

MR. SPEAKER : Question No. 347 Col. Dhani Ram
Shandil. .
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Implementation of Conditional
Access System

-+
*347. COL. (RETD.) DR. DHANI RAM SHANDIL :
SHIR K. E. KRISHNAMURTHY

Will the Minister of INFORMATION AND
BROADCASTING be. pleasad to state :

(@)  whether the Government propose to review the
implementation of controversial Conditional Access System
(CAS),

{(b) I so, the detalils thereof alongwith the reasons
therefor;

(c)  whether the Government has constituted any
Committee to Iimplement CAS in the country alongwith
Matropolitan cities;

(d) It so, the detalls thereotf;

(e)  whether the implementation of CAS is becoming
difficult in operation due to lack of supply of Set Top-Boxes;
and

() it so, the details alongwith steps takenfo be
taken to solve the problem and to safeguard the public
interast for smooth implementation of CAS is the country?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI RAVI
SHANKAR PRASAD) : (a) to (f) A Statement is laid on
the Table of the House.

Statement

(a) and (b) In the course of implementation of
Conditional Access System, many difficulties are being
experienced due to a divide amongst various stake holders
i.e. Broadcasters, MSOs and Cable Operators. There inter-
se relationship needs to be re-defined in the interest of
consumers. The Telecom Regulatory Authority of India has
already initiated the consultation process in this regard.

(c) and (d) An implementation Committee, comprising
various stakeholders had been set up for effactive
coordination and monitoring of preparedness to implement
Conditional Access System in the four metros w.ef.
1.9.2003. The Committee would closely monitor the :

(i) Availabllity of Set Top Roxes (STBs) and their

readiness for instalation;

»
3
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(i) Modalities of installation, including testing;

(liy Upgradation of the infrastructura and network
for implementation of CAS and steps taken to
protect consumers' interest;

(iv) Availability of full Information in respect of
pricing of channels and the amount that cable
TV subscribers will have to pay.

The State Governments of NCT of Delhi, Maharashtra,
Tamil Nadu and West Bengal have been requested to
constitute State Level Implementation Committees to
oversee and monitor the implementation of the Conditional
Access System. The State Governments of West Bengal
and NCT of Delhi have already constituted such
Committees and meetings have taken place.

(e) and (f) Adequate quantities of Set Top Boxes have
already been imported by various Multi-system operators
(MSOs) and cable operators who have sufficient stock with
them for distribution. The Government has, on 9th January,
2004 notitied the 'broadcasting services and cable services'
to be "Telecommunication Services” under the Telecom
Regulatory Authority of India (TRAI) Act, 1997. The
tunctions of the Authority are laid down in the said Act.
The TRALI had, through its order issued on 15.1. 2004, fixed
the ceiling on charges payable by the cable subscribers
to cable operators; by cable operators to Multi-system
operators/Broadcasters; and by MSOs to Broadcastars
(including their authorised distribution agencies) to be those
prevalent as on 26the December, 2003 in respect of
both free-to-air and pay channels (both for CAS and non-
CAS areas) until final determination by it on varous issues
concerning these charges. Hence, the consumers will be
protected against the arbitrary hikes in monthly cable
subscription charges till the various Issues Involved
are tinally determined by it. The TRAI has been assigned
the additional functions of making recommendations
regarding the terms and conditions on which the
addressable sysiems. such as STBs, shall be provided
to customers and the parameters for regulating the
maxirnum time for advertisements In Pgy as wel as other
channels. It will also specify standefrd norms for, and
periodicity of, revision of pay channels. including interim
measures.

[Translation]

SHRI SALKHAN MURMU : Sir, | have a question on
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railways. Hon'ble Prime Minister had given assurance
regarding conversion or Rapsa-Bandi Line in Broad Gauge.
But it has not been done yet. Will hon'ble Minister say
anything about it?

MR. SPEAKER : You can meet hon'ble Minister
personally and as about it.

SHRI SALKHAN MURMU : | have a very small
question. Hon'ble Prime Minister visited Mayurbhanj district
of Orissa.

MR. SPEAKER : We are taking up Question No. 347.
| have already called. | have not permitted you to speak.
It won't do.

Shandil ji, please ask your question.
[English]

COL. (RETD.) DR. DHANI RAM SHANDIL : Mr.
Speaker, Sir, implementation of Conditional Access System
has come in for a lot of controversy and its implementation
has caused certain difficulties which we are all aware of.
| would like to ask the hon. Minister as to what is the
effactive machanism to protect the interests of consumers
in view of the arbitrary hike of charges that is being inflicted
on the consumers by various operators.

SHRI RAVI SHANKAR PRASAD: Sir, the Telecom
Regulatory Authority of India (TRAI) has already been
appointed as the Regulator. They have fixed the ceiling on
charges as on 26th Decembaer, 2003. The Government will
follow other measures recommended by TRAIl and while
doing so, the interests of consumers will remain the
foramost consideration.

COL. (RETD.) DR. DHANI RAM SHANDIL : Sir, in
view of the arbitrariness of the charges that are being
imposed on the consumers, to ensure that the Conditional
Access System becomes effective and useful for the
consumers, what are the guidelines that have been Issued
to various States for its effective implementation?

SHRI RAVI SHANKAR PRASAD : The implementation
Committes is sought to be constituted at the State level.
Delhi and Kolkata have" already done it. We have also
written to other places and we shall work in coordination

with the State Governments in the light of recommandatior
of the TRAL.

i ————————
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SHORT NOTICE QUESTION

[Translation]

Safety and Security of Commuters
in Trains

+
3. SHRIMATI SHYAMA SINGH
SHRI ADHIR CHOWDHARY :

Will the Minister of RAILWAYS will be pleased
to state :

(a) whether the Union Government has failed to
provide adequate protection to commuters on trains;

(b) if so, whether in one of the recent incidents,
the grandnephew of Prime Minister was thrown out of the
running train by a group of students as reported In the
Hindustan Times dated January 27, 2004;

(c) i so, whether any inquiry into the cause of
clash on train has been conducted;

(d) if so, the detalls thereof; and

(e) the concrete steps taken by the Government
to provide adequate safety and security to commuters
travelling in trains?

THE MINISTER OF RAILWAYS (SHRI NITISH
KUMAR ) : (a) to (e) A statement is laid on the Table of
the House.

Statement

(a) -No, Sir. “Policing" being a State Subject,
prevention and detection of crime on Railways including
running trains is the Constitutional responsibility of the
State Governments. The cases of crime on Railways are
reported to, retgistered and investigated by the States
Police viz. Government Railway Police (GRP), which
functions under the control of the State Government
concerned.

(b) On 24.1.2004 some College students of BSA
College, Mathura including Manish Mishra, aged 22 years
and College Girls were traveliing in a General Coach by
train No. 8237 Chhattisgarh Express. Some youngmen in
drunken condition, who were aiso travelling in the same
coach, started teasing the College girls. The College boys
beat them up and detrained at the Home Signal of
Brindavan Road station by pulling the alarm chain.
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After the train restarted, those youngmen about ten
in number in an intoxicated state nabbed Rakesh Kumar
and Manish Mishra and assaulated them and threw them
out of the running train at Km 1413/12-14 near level
crossing Gate Nos. 535 and at Km 1420/16-18 which is
about four Kilometres from Gate No. 539 respectively.

(c) and (d) Government Railway Police/Mathura has
registered a case vide No. 23/04 Under Sections 145, 147
of the Railways Act, 1989 and Sections 34, 147, 302, 307,
323 and 504 of Indian Penal Code against 8-10 unknown
persons, which Is under investigation by the Government
Railway Police/Mathura.

(e) Apart from the various measures taken by the
Government Railway Police to improve the safety and
security of the passengers, the Railway administration is
taking the following steps to assist them :

1. Anti-social elements are being removed from
Railway premises and trains.

2. Coach Attendants/Travelling Ticket Examiners
keep proper watch on the passengers entering/
detraining from the coaches.

3. First Information Report (FIR) forms have been
made available with the Train Guards/Stations
Masters/RPF to facilitate the travelling public to
lodge their reports immediately.

4. Sharing of Special Intelligence and Crime
Intelligence between RPF and GRP is being
done at all levels.

5. Announcement through Public Address system
and Close Circult Television at Iimportant
Railway Stations to alert the travelling passengers
against theft of their belongings etc.

6. RPF Assistance posts are provided at important
stations to assist passengers In lodging FIRs
with Government Rallway Police.

7. Periodic co-ordination Meetings with Government
Railway Police and Local Police are being
conducted to analyze the crime position. with a
view to taking suitable preventive measures.

8. Steps have been taken to sensitize the RPF
personnel to the problems of passengers by
organizing workshops and seminars.
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SHRIMATI SHYAMA SINGH : Hon. Speaker, Sir, |
thank you very much for giving me this opportunity to
express my views on the last day of the Thirteenth Lok
Sabha, which is coming to an-end. But the crime in the
Railways have not come to an and. What | find is that the
crimes continue to be unabated in all our trains In this
country across the Northern and the Southern Zones.

Having said this, the only ray of hope in this murky
atmosphere has been the exoneration of our beloved Prime
Minister, Shri Rajiv Gandhi, by the Delhi High Court. it
seems to me that the Judiciary is somewhere working. For
that, we are very grateful to them.

Having said this, the less said about the abysmal
track record of the train accidents in this country the better.
| had asked in my last Starred Quastion to the hon. Minister
10 questions and in the last four years, | have not been
able to get a single reply. In fact, there has been a major
accident that took place in my parliamentary constituency,
of no less than the Rajdhani Express. Even there, the
Minister had not been gracious enough to give me a single
reply ‘as 10 what exactly he was doing for the satety of
the passengers travelling in those trains without any focus
on track repairs in this country.

What was the tearing hurry of his having announced
18 new trains in this country in the Interim Budget? For
the simple reason that there are older trains which are
already in existence and do not have sustainable tracks
and enough security measures, what was the tearing hurry
for the Minister who told us nothing about how he would
lay the tracks in remote areas of India? He talked about
the remote areas of India where the trains will be taking
passengers Irrespective of the fact that their security will
be at stake and there are no satfety provisions made In
those trains.

WiIli the hon. Minister, at least, have the sensitivity
to tell us what exactly he is doing about the safaty
measures, for no less than the Prime Minister's nephew
has been a victim of the tragic end in a running train?
Would the Minister tell us what exactly he is planning to
do about the safety in the remote areas and the trains that
he is intending to operate?

(Translation]

MR, SPEAKER : The reply of the question shuld be
brief.

SHRI NITISH KUMAR : Mr. Speaker, Sir. the reply
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will be given as per the question. If you permit, | should
give reply.

Hon'ble Member has remarked that today is the last
day of Lok Sabha but the crimes in the Railways are
increasing. First of all, | would like to submit that there
Is no corelation between 13th Lok Sabha and crimes. That
does not mean that the crimes have taken place in the
country because 13th Lok Sabha has been constituted. So
there is no relationship between crimes and terms or the
existence of Lok Sabha.

Sir, the second thing that | would like to submit to
the hon'ble Member regarding her comment that yesterday's
judgement has exonerated the ex. Prime Minister, .|
would like to tell her also that Bofors episode has nothing
to do with the crimes in the railways or crimes In the
country.

She said that she had asked many questions
regarding the Rajdhani express accident but reply to none
of the questions was given. It is not true. Whatever
questions regarding Rajdhani accident were .asked, reply
to all the questions were given in the House.

Sir, hon'ble Member remarked that no attention has
been paid to the salety of the railway. | would like to submit
to her that the hon'ble Member did not pay proper attention
to that aspect. Today is the last day of Lok Sabha. | do
not know how much attention she will be able to pay to
it as she has to contest election. However, white paper
on safety of railway has been laid on the Table of the House
and in which clarification to each and everything has been
furnished. Corporate safety plan has been prapared for
sataty. Just now discussion has been held in the House
regarding the steps taken by the Government and the
physical and financial targets achieved in this regard. | have
also mentioned about the Financial target. that has been
fixed In this regard.

Sir, the main question is about security and the hon.
Membher has made passive reference about it. It was
nothing to do with safety. In railway partance. safety is
concerned with the operation of the trains, while security
Is cncerned with crime and law and order situation in
railway. The main question is related to security. | have
given complate reply in this regard. The details about the
incidents have been furnished. It has also been asked as
1o what steps are being taken. Everything has been taken
into account. The security arrangements in raiiway are
madg by the State Government concerned. The State
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Governments have -constituted police force to take care of
security arrangements in their respective territories. The
Government have also create one wing of railway police.
Everything is taken care of with the help of these forces.
Besides, their RPF has also been approved in the current
session of Parliament. it GRP are engaged in the security
of tha passengers. the rajlway may also suppiement in that.
As far as overall crime situation is concerned it has impact
averywhere. If any incident takes place In railway, it is the
responsibility of the same agency which is responsible for
maintaining law and order situation. As | have stated in
the House that the railway platform or railway compartments
are not union territory and if any incident occurs there then
the other agency would be responsible for that. Howaever,
the agency which is rasponsible for maintaining overall law
and order situation is also responsible for this. | wouid like
to submit to the hon'ble Member that though she has
nothing to do with remote areas. however, demand Is being
made for laying rail-line in remote areas.

Sir, just now it was asked about the pending projects.
One should be pleased if any project is prepared to connect
remote areas for the completion of pending projects. As
far as my knowledge is concerned, the constituency to
which she represents is also to some extent a remote area,
however, Delhi is not remote area...(Interruptions)

[English]

SHRIMAT!I SHYAMA SINGH : Sir, 18 trains were
introduced in the Interim Budget. How come only the train
that is in the Karnataka Zone is going to be operated?
Why not the other 17 trains? What is the idea of singling
out only Karnataka? We have no objection on that but why
17 trains have not started?...(Interruptions)

SHRIMATI MARGARET ALVA : Why Is she having
objection to Karnataka?

SHRIMATI SHYAMA SINGH :I am not against any
State. But they have singled out only one State, out of
18 trains that they have announced. How come they are
singling out the other 17 trains which are not going to be
on the track?

My second point is. does not the Ministry of Railways
coordinate with the State Governments for security
purposes and just tapping on to the State Governments
saying that they are not doing their job? Why does not
the Minister think of coordinating?

Magha 16, 1925 (Saka)
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The third point is that the Railway Protection Force
itself is involved in the incident where the Prime Minister's
nephew was thrown out of the train when the Railway
Priection Force personnel were there. After that when a
labourer was thrown down he was thrown down by the
Railway Protection Force personnel. So, what protection
can the Railway Protection Force give to the people and
to the. passengers? That is the moot point. The Railway
Protection Force must have marshal training and should
have an institute where this training can take place to
secure the passengers.

SHRI NITISH KUMAR : Statements can be answered
through statements.

[Translation]

Mr. Speaker, Sir. Margaret Alvaji herself have
registered her protest regarding the introduction of train for
Karnataka only. The trains which are announced in Budget
speech...(Interruptions). Mr. Speaker, Sir, that is meant for
the whole year. 18 trains will be operated in the entire
finance year. In 2004-2005, 17 trains are going to be
started and out of them one is going to be started in 2003-
04. | have told that one train will be oparated in the finance
year 2003-04 and 17 connecting Kranti Express trains will
be operated in the financial year 2004-05.../Interruptions).
There is no discrimination. Karnataka is a Congress ruled
state. Our Prime Minister believes in connectivity. There
should not be politics on davelopment and connectivity.
That is why Karnataka is being linked...(Interruptions).
Karnataka is a Congress ruled state. So she should be
pleased. If it were NDA ruled state then this allegation
would have been valid that we are ignoring...(Intarruptions)

[English]

SHRIMATI SHYAMA SINGH : Why did he announce
18 trains when they were not going to operate without the
tracks being laid?

SHRI NITISH KUMAR . | fail to understand how two
mikes are operationalised simultaneously.

[Translation]

When the Member's mike was off, the Ministers mike
was operationalised and when Minister's mike was on, how
was Members mike operationalised?...(Interruptions).

The Secretariat should also see to i...{Interruptions)

»
»
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They said. how many questions were asked. They said that
there was RPF in that. They do not know that RPF was
not in that...(Interruptions)

[English]

SHRIMATI SHYAMA SINGH : We should know...
(Interruptions)

MR. SPEAKER : You cannot ask guestions like this.
Please sit down.

(Interruptions)

MR. SPEAKER : You cannot disturb the Minister like
this. Please sit down. Let the reply be heard.

(Interruptions)
[Transiation)

SHRI NITISH KUMAR : Mr. Speaker, Sir, today your
generocity is praise worthy.

[English]

SHRIMATI SHYAMA SINGH : Sir, | need your
protection. When a labourer was thrown down by Railway
Protection Force...(Interruptions)

MR. SPEAKER : Please sit down.
(Interruptions)

SHRI ANIL BASU : The Minister himselt is concerned
about his safety that is why he is coming to Nalanda.

SHRIMATI SHYAMA SINGH : Sir, | need your
protaction.

SHRI PRIYA RANJAN DASMUNSI : She is wite of
the former DG, Police. She knows how the police behaves
in the trains.

[Translation]

SHR! NITISH KUMAR : Her husband had been DG
Police but he was not DG, RPF. RPF was not present in
that train and the basic duty of RPF is to protect the
Rallways property.

[English]
How can this go on?
[Translation)

For once or twice It is OK...(Interruptions)

February 5, 2004
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[English]

SHRIMATI SHYAMA SINGH Sir, | need your
protection.

[Translation]

MR. SPEAKER : It is OK. Let the hon. Minister
finish his reply then | can give you parmission. Please sit
down.

SHRI NITISH KUMAR : The entire House need
your protection. Once she starts speaking she continues
to do so. | remember as to what points did she raise
and | am giving reply to all those questions...(Interrup-
tions)

MR. SPEAKER : What can | do when you have
started asking question regarding husband.

SHRI NITISH KUMAR : | am bound to reply the
question that you will permit. | am duty bound.

RPF was not in the train. Mr. Speaker, 3ir, you know
that the responsibility of RPF is to protect ralway property.
The House have just now approved the amendment to
engage them for the security. It has been announced-that
they will take up the responsibllity of security work from
first July. At present it has not taken up that work. Presently
they are being trained for this purpose. They will take the
charge of security after training. They have talked about-
coordination. There is coordination mechanism. Recently
on 15th of January’l have called a meeting of DGP of all
the states, the Chief of GRP, Home Secretary, ail the
General Managers of railway, and the officers of the entire
Rallway board and detalled discussion was held on the
issue of security there...((Interruptions)

MR. SPEAKER : Now it is too much. The question
is long and the reply Is even longer.

[English)

MR. SPEAKER : Short Notice Question No. 4, Shri
Charan Das Mahant.

The hon. Member is absent, so the Question is
dropped. Short Notice Questions are over.

Now, we go to the next tem—Papers to be laid on
the Table.
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WRITTEN ANSWERS TO QUESTIONS

[Translation)

Use of Forged Documents to Get
Petroleum Dealership

*342. SHRI MANSINH PATEL : WHll the Minister of
PETROLEUM AND NATURAL GAS be pleased to state :

(a) whether some of the dealers appointed by the
Public Sector Oil Companies have used forged documents
to fulfil the criteria;

(b) If so, the details of such cases detected during
the last two years,

(c) the number of persons involved in such forgery
against whom the Government have initiated punitive
action; and

(d) the steps taken by the oll companies to put
a check on the use of such forged documents?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK) : (a) to (d) The process for
selection of dealers/distributors of petroleum products
involves, among others, verification, at the time of interview,
of the attached copies of all the relevant documents
submitted by the candidates along with their applications,
with the original documents. This cross-checking is also
done by the designated officer of the oll company
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